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Heard the learned counsel for to pertain. The 
nod counsel for the roopondonts submits that since the 

date of receiving the applications. appearing in the Civil 
Services (Preliminarr)ExaminetiodOes iieen extended 014 2.3.93 
and the 4PPlication4 of the applicints wez e received before 
that date and c:nsequently, the applications haw already been 
accepted by the U.P.S.C. so in that view of the ;71 ttor, it h4S 
been subeitted that these applications have now tee )me 
infructJo•s. These facts are admitted by the learled counsel 
for the applicant. 

• 
Consequently. considering the submission and in view 

of the cts twit the applications of the applicants hue since 
boon accepted by the U0P.3.C. rase res,Jt of the ex,enst,n of * 
the date for receivinil the applications for aviltaring in the • 
Civil :iervices (PrelLainari)2xamination, 19934 these applicatim. 
one 6ave now bocpme infructus and the result, therefories  i 
that they are disaiased as infructuous. 


